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I TEM NCS. 6+72 COURT NO. 1 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (O No(s) . 2330- 2333/ 2012
(Arising out of inpugned final judgnment and order dated 21/10/2011

in WP No. 37119/2011, 21/10/2011 in WP No. 46071/2011, 21/10/2011 in
WP No. 46631/2011 passed by the H gh Court O Judicature at

Al | ahabad)

DEPUTY SHARAN & ORS. Petitioner(s)
VERSUS

STATE OF U. P. & ORS Respondent ( s)

(with office report)

W TH SLP(C) No. 36607/2012
(Wth Ofice Report)

SLP(C) No. 13642/2013
(Wth Ofice Report)

SLP(C) No. 14035/2013
(Wth appln.(s) for pernission to file additional docunents and
InterimRelief and Ofice Report)

SLP(C) No. 10964/2012
(Wth appln.(s) for permission to file additional docunents and
InterimRelief and Ofice Report)

SLP(C) No. 36437/2014
(Wth Ofice Report)

SLP(C) No. 6381/2012
(Wth InterimRelief and Ofice Report)

SLP(C) No. 6787/2014
(Wth appln.(s) for permission to file additional documents and
appln.(s) for c/delay in filing SLP and Ofice Report)

SLP(C) No. 2875/2014
(Wth appln.(s) for directions and Office Report)

C. A No. 7745-7747/2014
Signature Not Verified

(Wth appln.(s) for pernission to file synopsis and |ist of dates
Digitally signed by
Ramana Venkata Ganti
Date: 2015.09. 18

and appln.(s) for inpleadnent and Office Report)
16:55:15 I ST
Reason:

SLP( C) No. 36352- 36354/ 2011

(with interimrelief and office report)

Date : 18/09/2015 These petitions were called on for hearing today.
2



CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE AM TAVA ROY

For Petitioner(s) . Basava Prabhu Patil, Sr.Adv.
.Jasbir Singh Malik, Adv.

. Sanj ay Sharma, Adv.

. Nayan Nepal , Adv.

r Ms. Usha Nandini, Adv.

JEXEXE

. S. R Singh, Sr.Adv.

. Avni sh Si ngh, Adv.

. Ankur Yadav, Adv.

.U jwal Pandey, Adv.

. Yash Pal Dhingra, Adv.

.Vishwajit Singh, Adv.
Veera Kaul Singh, Adv.

. Pankaj Singh, Adv.

. Abhi ndra Maheshwari, adv.

SS§S S=5=5=%

M. Vishwa Pal Singh, Adv.
M. S. K Sabharwal, Adv.
M. Raj esh Kunmar, Adv.

.Tripurari Ray, Adv.
. Ani | Kaushil, Adv.

. Raj i nder Singh, Adv.
. Anupama Sharnma, Adv.
Vi shnu Shar na, Adv.

Raj eev Shar ma, Adv.

. Raghuvi r Sharma, Adv.

. Vipin Kumar Sharma, Adv.
. Dhar nendra Sharma, aDv.

. S. C. Maheshwari, Sr. Adv.

. Jabar Si ngh, Adv.

. Ni khar B., Adv.

.M P. S. Tomar, Adv.

. Sanj ay Krishna, Adv.
Sandhya Goswani, Adv. ( NP)

S F$SISSE IIIQ IFSER

For Respondent (s) C. S. N Mhan Rao, Adv.
M . Deepak Goel, Adv.

M. Ravi ndra Kumar, Adv.
3

R. Chandrachud, Adv.
Ri shi Mal hotra, Adv.
. S. U K Sagar, Adv.

. Bi na Madhavan, Adv.

. Akanksha Mehra, Adv.
r Ms. Lawer S Knit & Co, Advs.

J555 % %

.Ravi Sikri, Sr.Adv.
. Deepak yadav, Adv.
Madhu Si kri, Adv.

. Reena Singh, AAG
. Sakshi Mehl ey, Adv.
. Al ka Si nha, Adv.

555 5%



Anuvr at Shar ma, Adv.

. Ranbir Yadav, Adv.
.P.M Saini, Adv.
. Anzu K. Varkey, Adv.

533 %

UPON hearing the counsel the Court made the follow ng
ORDER

Delay, if any, in filing the application for substitution
i s condoned.
Application(s) for substitution is/are allowed.

Appli cation(s), if any, for i mpl eadnent/intervention
is/lare rejected.
Del ay, i f any, in filing/refiling t he Speci al Leave

Petition(s) is condoned.

S. L. P. (C) No. 6787/ 2014, 2875/ 2014 and SLP( C) Nos. 36352-
36354/ 2011:

Learned counsel for the parties to the lis would submt
that these matters can be disposed of, in terns of the Judgnent
passed in Civil Appeal No.4506/2015 etc.etc. titled Savitri
Devi Vs. State  of Uttar Pradesh & Os. Etc., deci ded on
14. 05. 2015, reported in (2015)5 JT 102
4

Taki ng note of the subm ssion so nade by the | earned
counsel, we dispose of these Special Leave Petitions in the
same terns, conditions, observations and directions as in the
case of Savitri Devi (supra).

Rest of the natters:

Li st t he matters for final di sposal on a
non- m scel | aneous day.

(G V. Ranana) (Vi nod Kul vi)
AR- cum PS Asstt. Registrar
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